;_,1_'5 S ‘Wﬁtten -}Answers :

S Upper Division Grade was not reQuired '
.10 be changed as he had been promoted

- against the quota of vacancies for

' Scheduled Tribe.

_ 6_.--1n-. October 1979, a panel for pro-
motion to the grade of Assistant war
drawn. According to the provisions of
the APHQ Civil Service Rules. 1968,
Upper Division Clerks who had render-
ed 5 years service in this grade were
eligible for consideration. The two
junior individuals mentioned above
having completed the requisite service
were included in the panel whereas
the clerks whose seniority had bheen
re.assigned under the Administrative
Order of 9-5-1975 but who had notl
completed 5 years service in the Upper
Division Grade were not eligible under
the Rules then applicable and were not
considered for inclusion in the parel

To cater for such cases in future,
an amendment to AFHQ Civil Service
Rules, 1968, was issued in March, 1980
providing that if a person was con-
sidered for promotion to the grade of
_ Assistant, all persons senior to him
would also be considered not with-
standing that they have not completed
5 years service in the Upper Division
Grade. This amendment could not bLe
given retrospective effect and the past
cases of individuals who had not com-
pleted § years service in the Upper
Division grade when the 1978 Panel was
drawn up could not be considered under
the amended provision of the rules.
These individuals have now been in-
cluded in the 1980.81 Panel for rro-
motion to the grade of Assistant and
will be promoted in their turn.
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Report of Vaidalingam Commission

3248, SHR] ERA ANBARASU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have con-
sidereq the Vaidlingam Report on
charges against Shri Charan Singh,
former Prime Minister and others;

(b) whether Government are con-
templating to institute criminal pro-
ceedings against them as per the find-
ings in the report; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI P. VEN-

" KATASUBBAIAH): (a) to (c). 'The. .
‘question of follow-up action to be

taken on the Report. of Justice C.A.

- Vaidialingam is under conszderation of
“:-Govemment - ,





